R — REGIONAL OFFICE
%."“-.W RAJA/STHAN STATE POLLUTION CONTROL BOARD
4 D-Block, Ambedkar Nagar Alwar, Rajasthan, 301001

RPCB/RO/Alwar/NGT/Gen-280/ [0} Dated: o 7{,0 / 545
Through:- Email

The Registrar

Hon’ble National Green Tribunal

Central Zonal Bench,

Bhopal

Sub:- Compliance report of order of Hon’ble NGT Principal Bench, New Delhi order
dated 04/12/2019 in case of OA No. 584/2019 Rahul Goyal V/s State of
Rajasthan & Others.

Ref:- Hon’ble NGT Principal Bench, New Delhi order dated 04/12/2019.
Sir,
With reference to above subject, kindly find enclosed compliance report of order of

Hon’ble NGT Principal Bench, New Delhi dated 04/12/2019 in case of OA No. 584/2019 Rahul
Goyal V/s State of Rajasthan & Others for necessary action please.

Regards,
Yours Sincerely
Encl: As above

tonal Officer
RSPCB, Alwar



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 584/2019

Rahul Goyal

Applicant
Versus
State of Rajasthan
Respondents
INDEX
S.No. Particulars Page No.

. | Compliance Report of this Hon’ble Tribunal
order dated 04.12.2019, on behalf of ool <
Rajasthan State Pollution Control Board.

2, DOCUMENTS

Annex-1- Photo copy of the show cause notice

dated 15.06.2020 and project proponent $-33
representation dated 08.07.2020
Annex-2- Photo copy of the letter dated 2Y-28R

23.09.2020




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 584/2019

Rahul Goyal
Applicant

Versus
State of Rajasthan

Respondents

COMPLIANCE REPORT OF THIS HON’BLE TRIBUNAL
ORDER DATED 04.12.2019, ON BEHALF OF
RAJASTHAN STATE POLLUTION CONTROL BOARD.

I, Om Prakash Gupta S/o Shri Rewarmal Gupta, aged about
55 years, at present working as Regional Officer, Rajasthan State
Pollution Control Board, Alwar (Raj.) do, hereby submits the

compliance report as follows:-

1) That the Hon'ble Tribunal by order dated 04.12.2019 directed

as follows:-

“3. It is further stated that the closure order has been
issued. Learned counsel for the State PCB states that the

unit has been closed.

4. There is nothing to show that environmental
compensation has been recovered on the ‘Polluter Pays’

principle for illegal operation of the unit.”

2) That the unit was operational without obtaining consent to
establish and consent to operate from March, 2019 to October,
2019 i.e. for 245 days. Accordingly, the matter was placed
before the Environment Compensation Committee (ECC) for

imposition of Environment Compensation (EC). The ECC



4)

S)

6)

recommended Environment Compensation of Rs. 12.25/-
Lakhs against the project proponent.

That the State Board issued a show cause notice dated
15.06.2020 for intended directions for depositing Environment
Compensation and OBH on 03.07.2020. During the course of
OBH the project proponent submitted that his unit was not
operational for the period of 245 days, therefore, the EC be
reassessed; In this regard the project proponent was directed
to submit documentary evidence that the unit was not
operational. The project proponent vide representation dated
08.07.2020 received on 27.07.2020 submitted his reply. The
Photo copy of the show cause notice dated 15.06.2020 and
project proponent representation dated 08.07.2020 are
annexed herewith and marked as Annexure-1 (Collectively).
That the officials of the State Board were directed to verify the
contents of representation submitted by the project proponent.
The Regional Officer, Alwar vide letter dated 23.09.2020
submitted that the unit was operational for a period of 29 days
only and accordingly, the environment compensation may be
reassessed. The photo copy of the letter dated 23.09.2020 is
annexed herewith and marked as Annexure-2.

That the matter is under consideration for reassessment of the
Environment Compensation.

That in the light of submissions made herein above, it is
requested that the compliance report may kindly be taken on

record.

,]D ,'),og’o
(O as U_a%%};a)
Regional Office! RAEW aEe
yea? (T)




Rajasthan State Pollution Control Board

la¥
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302'0{)4 ".i—-
Phone :0141-5159699,5159604 c-mail : member-secretary@rpceb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7 —
__i.k'fa"\&w—d
I (E-Comp- 04) RPCB/ECC! _§ ) P 5 £ Date: (F-& 4 272

M/s New Derivatives Pvt, Litd.,,
Oppuosite to LS. Fourwheel, Dehli Road,
Alwar,

Sub:  Show cause notice for intended directions for depositing of Environmental Compc.:nsanon under
section 33A of the Water (Prevention and Control of Pollution) Act, 1974 and section 31A oflthe
Air (Prevention and Control of Pollution) Act, 1981 in compliance of or@e'rs of the Honble
Supreme Court in Writ Petition Civil No, 375/2012 Paryavaran Suraksha Samiti & Anr. Vs Union
of India & Others and the Hon’ble National Green Tribunal in Original Application Ng. 606/2018
- Compliance of Municipal Solid Waste Management Rules, 2016 and Hon’ble NGT in O.A. no.
584/2019 Rahul Goyal V/s State of Rajasthan.

I. Whereas section 24 of the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter called_ as
the Water Act) provides that no person can cause or permit any poisonous, noxious or polluting
matter, determined in accordance with such standards as may be laid down by the State Board, to enter
into any stream or well or sewer or on land. )

2. And whereas section 25/26 of the Water Act provides that no person shall without the previous
consent of the State Board establish or take any steps to establish, any industry, operation or process or
any treatment and disposal system or any extension or addition thereto, which is likely to discharge
sewage or trade effluent into a stream or well or sewer or on land or bring into use any new or altered
outlet for the discharge or sewage or trade effluent or begin to make any new discharge of sewage or
trade effluent.

3. And whereas section 21 of the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter called
as the Air Act) provides that no person shall without previous consent of the State Board, establish or
operate any industrial plant in an air pollution control area, which is likely to cause air pollution in
environment and discharge or cause or permitted to be discharged the emission of any air pollutant in
excess to the standards laid down by the State Board.

4. And whereas you are operating the unit/establishment/ entity (hereinafter referred to as the industry) in
the name of M/s New Derivatives Pvt. Ltd. » Which is engaged in operating an industrial plant /

operation / process at Opposite to J.S. Fourwhecl, Dehli Road, Alwar and during the process the
industry discharges water and/or air pollutants

0

5. And whereas the industry was inspected by the officials of the State Board on 26.12.2019 and
during inspection it has been observed that you have violated the provisions of the Air Act and/ or
Water Act. Details are as under:

) Operational without obtaining CTE/CTO under Air Act,

And whereas the above observations indicate that the industry has failed to comply with the

prm'fisions of Air Act and Water Act and various directions of the Hon'ble Courts and Hon'ble
National Green Tribunal (NGT) and/ or by making di

grave damage to the environment which can
5 ;zr;si:}}ucnces on the c’nvironmcnt, public _hea]th and flora & fauna.
s zreis the Hon !?]e Suprem‘c Court in Writ Petition Civil No. 375/2012 Paryavaran Suraksha
nr. Vs Union of‘lrlldla & Others and the Hon’ble NGT in Original Application No.
i Management Rules, 2016 and in several other cases

to Compensation on all the individuals/ units /industries/
ntities etc. who are causi

mines/ instityti i i
itution/ e ng damage to the environment on the principle of

‘POLLUTER PAYS’
Hon,lli]]e' NGT _has issued th‘e directions to impose Environmental Compensation on the
environm 5o uting units and has directed the Board to implement the same for restoration of

9 And whe:mal dan}ages caused to the environment,
Vis State EE;_SRI:.(;ntElc National Green Tribunal, Principal Bench in O.A. no. 584/2019 Rahul Goyal
Jasthan & O.A. No. 833/2019 Jitendra Sharma V/s State of Rajasthan has ‘inter alia’

— T —

nd whereas
fion complyin
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Nalacthan Qtata Pallution Control Board

- — ’
Rajasthan State Pollution Control Board (o5
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302_094
Phone :0141-5159699,5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Help Line No. : 18001806127 Ext. 7
passed directions on 04.12.2019 for recovery of compensation for violation of environmental norms
i i ‘I' . . -
10. i)nd}c:l}::r'::;s the industry is liable to pay damages i.e. Environmental Compensation on the basis of

‘Polluter Pays Principle’ as directed by the Hon’ble Supreme Court and Hon’ble NGT in various

orders. . ) _
I'. And whereas the Board has estimated the amount of environmental compensation to be levied on the

industry as Rs 12,25,000/- (Twelve Lac Twenty Five Thousand Rupees only) on the basis of

Polluter Pays Principle. . ' .
And whereas the State Board in performance of its duties under the Acts, is competent to issue any

directions under section 33 A of the Water Act and section 31 A of the Air Act in writing to any
person, officer or authority and such person, officer or authority shall be bound to comply with such

directions.

environmental compensation against your industry as mentjoned herein above, -
In view of above, this show cause notice s being issued as to why the environmental compensation as

above may not be imposed against your industry. In case, if you wish to submit any objeclionfclariﬁcation to
the above intended imposition of environmental compensation, you may appear in person in the office of
Member Secretary, RSPCB at Jaipur on 03.07.2020 at 03:00 P.M. for hearing in respect of the observed

You are also directed to take requisite corrective measures with respect to deficiencies observed during
inspection/monitoring and submit evidence based compliance report duly verified by the Regional office,
RSPCB, Alwar to this office immedialely otherwise additional environmental compensation shall be
recovered from the unit on daily basis,

This bears approval of the competent authority.

Yours sincerely,

(Vishnu Datt Purohit)
Environmenta| Engineer (Env. Comp.)

Z

F- (E-Comp- 01) RPCB/ECC/ Date:
Copy to following for information and necessary action:-
L. Group Incharge, MUID, RSPCB, Jaipur

2, Regional Officer, Regj i
: » Reglonal Officer, Rajasthan State Pollution Control B i
during OBH with latest inspection report, oAl O ey e

3. Master : 4 _
4, " L le, Environment Compensation Cell, Rajasthan State Pollution Control Board, Jaipur.

s

Environmental Engineer (Env. Comp.)

Q’Z&J
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Tax Invoice

Shri Mahavirai Namah e
. : g
< ' ’ MOBq(DkD:.k{":-}:\";
R.N.T! 'H‘RA)]ING CO. | 57
Deals in : Machinery & Machinery Parts, Concrete Pewar ol R
Work of All Iltems & Etc.
S G-43, UG2, Dilshad Colony, Delhi-110095 Daleo\'_obi’t;@’.q
Billto Party : PO
NG bQ‘f‘\\J.\x\M}_ SplPe G g pnad
U \(QQ Transport... SV G \WSun,
AddreEs g"’M Tk . Address :
—— TOTR TN Bl gr Vehicte No...D.L.OL.L.Y.
0% Mo “y GSTIN :
State : S&il’?(’?ﬁde : 612 State State Code : \© lc]
\_&\ O,
ITEM'S DESCRIPTION . | HSHISAC | Quantity Rate RS""“O““‘ o
@- WASoeE Tadslo Q21| \ By | QB0oo |
nG - '
yyndicate Bank ) TOTAL g
" Q0 O}
Jilshad Garden Branch
=SC Code : SYNB0009179 Total Value of Goods/Service
Je No.: 917910100004 32 Add. Freight/Cartage/Packing
Add.CGST@.....n%
Sevvrr, ARESE N NG N T = VO e W
s - % Qnd......... Add SGST@ - %
h-—.._____ Mé_“ 2 o o
......................... wé TSI I°:" R K-k 1o W S CoYyp | &
.................................................................................. oo B, | TG WG ST, 170%0 | o
&.0.E '

Terms & Conditions :
. Goods once delivered will not be taken back

. All claims regarding the shorlages shall be made with in3da

*~taract M1R%L will be charged extra if payment is not mad 5t tne receipt of the goods.

For RN.T. TRADING CO,

-

All'h .Qiﬂna\t.._,

€ as per agreed terms & conditions.

Srannad with NamSranner
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= R —

s 4 : 1 ice
3STIN No.07TAMZPJ1567A1ZW Tax "f"-"' al
Shri Mahavirai Namah MOBqL\g’\L ... 3).( .... Z
\; ” $ : l. '
5 ' -
N.T. TRADING CO. ek 358
E)eals in : Machinery & Machinery Parts, Concrete Pewar "
Work ol letne & £, : 095 Datte[QkL QQ\.
G-43, UG2, Dilshad Colony, Delhi-110 -
' i fy: g !
Billto Party : Ny, O &5 el | St to Party L Tmnspoﬂ......&%.ﬁdﬂ%
Address : U’\Q-sr\q @0 Rux U-d » Address : SigiLsy
F-C93 . ™My, oy Vehicle No.... DLONLS..
=i 4 N GSTIN: ©o\9
(SSEI?I:':\I: 0'2 el S?a(t’e Coc%:q‘\'1 b&\l\‘ State : ‘ State Code : _
0:\ Rate Amount
- S tit ,
ITEM'S DESCRIPTION . HSN/SAC | Quantity i P
3 ' \ 0 + 52020 o
@ Mowile Migc BN { 22 o+ 2
Neo - ;
|
ndicale Bank TOTAL
shad Garden Branch _ . : ?\’)n 0n lixn
5C Code : SYNB0009179 Total Valye of Goods/Service
1o 9179101000432 Add. Freighl/Cartage/Packing
_—-__-—-____
Add.CGST@.....%
Add. S.G.ST@......% '
Add. 1.GST@...18.% ( < b ol ¢c
“Total Value with G.S.T. L{ - [1\) i

trms & Conditions 3
300ds onee delivered wi

I claims regarding the Shorig
erest @189, will be

I not ba taken back

9es shall be made with in
charoed avira P

e i e

—25 —

For R.N.T. TR?}ING CO.
Ol
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Rl T

E i : TG
[EGHROCRAT POLYMERS INDIA '9""""’-6 = SEaeta W
I?F?TMBI E. ) Delivery Note .- J Mode/Terms of Payment -
3AHADURGARH I e
3STIN/UIN: 0BANXPB5317R329 Suppiiers Ref. »-| Other Reference(s) .
=-Mail : technocralpolymer@gmgil.com ' sx b, _—
SiF Buyers OrderNo, . { ;. |Dated" |
JEW DERIVATIVE CHEMICAL PVT LTD ’ :
=587, Despalch Document No. ~ | Delivery Note Dale
VLA Y b, . - '

LWAR ; =

;ajasthan, Code : 08 Despatched Swough el

3STINIUIN.OBAADCN2446B12U _ -~ 'HR-63:D:7965 ALWAR
-, i Terms of Delivery ' ;

\‘ ’
é|| Description of Goods /) HSN/SAC | Quantity Rate | per Amount
lloi AT (- "
| y%ould For Pavers (P) 18480 2215000 KG 25.00) KG 56,875.00

FDUNBLE (1130 PC) 12X12012PC) - RECYCLED .
2 |MOULDS FOR PAVER BLOCKS 8480 13,000PC|  12.00) PC - 36,000.00
’ DUMBLE - 80 MM - PPLDE
i ' 92,875.00
{ - ' IGST| "181% .| 16,717.50
| Round Off , 0.50
' | e s e ' "'_‘.. ) ‘.“,, R T TR o] e
! R i ‘
i : L / ;
o ' | , ' .
St
N\ Total| T | %1,09,593.00
Amount Chargezble (in words) G L— ~E 20(.]5
IR One Lakh Nine Thousand Five Hundred Nmety Three Only ,
- . HSNISAC i "Taxable Integrated Tax
3450 Value Rate Amount
92,875.00 _18%[ ~ 16,717.50
. .. Total| _92,875.00 “16,717.50
Tax Amount (in words) : INR Slxteen Thousand Seven Hundred.Seventeen and Fifty palse Only

i v T ;

| Decaration . e

| We declare lhatthls invoice shows the actual
pr:ce of the
|goods described and that all particulars are true and

._- ——————
i
B '

for TECHNOCRAT PYLYMERS INDIA

AN

R, LTy

abllsn sy

|
Lc';m"_ct'—_.—.__________.__-
This is a Computer Genera!ed !nvo:ca
s,
- - h_—-——-—- - — g,
: ot T “f—‘——h—*w——-—-‘m_
kel a R i o

———
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Government of India
e-Way Bill

...—--—;"7
_E-WAY BILL Detalls
Way Bill No:‘3211 0172 4568

tods: Road

ype: Outward = Supply

Generated Date:05/04/2019 03:55 PM

Approx Distance: 170km

Document Detalls: Tax Involce -9 - 05/04/2019  Transaction type: Regular
i

. Generated By: 06ANX PB531 TR3Z9 Valld Uplo: 0710412013

1, Address Detalls

.

From . To i
GSTIN : 0BANX PBS31 TRIZ9. o GSTIN : 08AAD CN244 681ZU el
TECHNOCRAT POLYMERS INDIA NEW DERIVATIVE CHEMICALS PRIVATE LIMITED
™ HARYANA _RAJASTHAN
= Dispalch From = ' = ShipTo
1240, . F-587 e
MIE, PART-B hd North Extn. Phed 0
BAHADURGARH.HARYANA-124507 L% MIA,RAJASTHAN-301030 £ .
= % : .
) i
3. Goods Detalls \'
B : - . o l
HSN Product Descripition Quantity Taxable Amount Tax Rate (C+S+l+Cess+Cess {
Code Rs. Non.Advol) '
8480 dumblé and 12 x 12 recycled 2275.00 56875.00 NA+NA+18.000+0.000+0.00 i
kgs 1
8480 . Dumble 80 mm pplde 3dﬂp.00 36000.00 ) NA+NA+18.000+0.000+0.00
dms o e———————— S " N P L e : g ;‘P‘és-‘ . . ? 1 '
. | l
Tot. Tax'ble Amt T 92875.00 CGST Amt T 0,00 SGST Amt T 0.00 |GST AmtT46717.50 ' CESS Amt T0.00 * CESS Non.Advol Amt30.00 J‘
Other Amt 20.00 Total InvAmt T 109592.50 i
—4{.. Transponauop Detalls
lransporter ID & Name : " Transporter Doc, No & Date'; & 05/04/2019
~5; "hicle Detalls
Mode Vehicle | Trans From kS Entered Date Entered By CEWB No. Muttl Veh,Info
Doc No & Dt (If any) (If any)
Rosd HRE381179 BAHADURGARH 05/04/2019 03:55 PM DANXPBS317RIZS - s !
: 3£‘t|dlf'_‘.450_l s, = L]
Powered By Natlonal Informatics Centre .
hitps//ewaybiligst. gov.in/BillGeneration/EwayBllIPrint.aspx?ewb_no=321101724568 11
o o i i T ST ety SN v S et WA il

S Y S
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BILL OF SUPPLY’

Bill No. 48

q‘:"“'\nw

Date. 09/04/2019

: :\U

NAME AND'ADRESS oF CONSIGNOR

' : . |
~~~. NAME AND ADRESS OF CONSIGEE

5AAGCA2437EJ.ZB

Ll‘.l HAJJAR HARYANA

ALWAR RAJASTHAN 301001

v

Onganal {o vH{édélpeht-
Dupllcate for{l’ ra porter/ supplier

Transportion Mode :

By Road ,

Vehicle Number: RJ 05 GA5290
Place Of Supply : Rajasthan

@ Tnphcate fonSupbher

. |GR/LR Noii51 mu Name Of Transporter: HSN Code 996719
i ’:‘ : Padam Logistics .
: R T . ' ' Rate o ' :
! -SrNo. T 'D'es‘c.‘Of_Matérial MT UNIT Amount(Rs.
‘ Of Material | auy (um) T e (Rs)
1 HCSD Ash T 0,
31.29 0
Assessable Value 0
! CGST 0
SGST 0
IGST 0
5, Tax Amount -GST 0
)i :’-:; ‘ Grand Total R 0

‘%ji;&%;,, ZERO Onlv

e AR AN i b

_—

S, o S AR T ot 2.

CHRD Mk e Sabe L e

Serannad with CamSecannear
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Rajasthan State Pollution Control Board
'8 /43 -44 N. E. B. Housing Board Colony, Delhi Road, Alwar

Phone: 0144-2372996
www.rpcb.nic.in
Registered

ACKNOWLEDGEMENT OF APPLICATION FOR CONSENT UNDER THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974AND THE - AIR (PREVENTION & CONTROL OF
POLLUTION) ACT, 1981 FOR SMALL SCALE / TINY INDUSTRIES UNDER GREEN CATEGORY

UPTO AN INVESTMENT OF RS. 5.00 CRORES.

FileNo : F(Tech)/Alwar(Alwar)/1799(1)/2015-2016/135-136

OrderNo:  2015-2016/Alwar/3908

From:

The Regional Officer,

Regional Office,

Rajasthan State Pcllution Control Board,

8/43-44 N. E. B. Housing Board Colony, Delhi Road, Alwar

Date : 17/04/2015

To, _ ‘

M/s New Derivatives Chemicals Pwt. Ltd..

F-587, MIA , Alwar TehsilAlwar . o ,

I/ We hereby acknowledge the receipl, in this office, on 07/04/2015 of your applicalion dated 05/04/2015
for Consent to Establish for (project / process / aclivity name): cement concrete bricks (36 lacs per
annum) under section of 25of the Water(Prevention & Control of Pollution) Act,1974 having capital
cost of the project Rs. 112.65Lacs duly filed in and accompanied by prescribed fee Rs. 6,000.00 and

requisile documents.

This acknowledgement of the consent applicalion shall be Ireated as Consent to Establish, of the State
Board, under section of 25of the Water(Prevention & Control of Pollution) Act,1974 o Consent to
Establish your industry at F-587, MIA Alwar Tehsll:Alwar District:Alwar and there would be no need for
the industry”to obtain periodical renewal of consent, till such time the unit modifies / changes-ils processes

provided that -

1.The acknowledgement shall be subject to the provisions of the Water (Prevention & Control of Pollution)
Ac;1974, the Air (Prevenlion & Conlrol of Pollution) Act, 1981 and the Environment (Prolection) Acl,
1686.

2.This acknowledgement will not be used as an evidence for ascertaining the land litle and ils use.

3.The acknowledgement is from the point of view of contrel of pollution, and ‘does not absolve the unit from
making compliance of the other statutory obligations, "prescribed under any other law or instrument, Ior the

lime being in force and the directions passed by the Hon'ble Courts.
4.The Slate Board shall have the right to conduct random checks or call information from the unit and

make a formal consent order prescribing condilions elc., as required.
5.The Industry falls under Green Category - Cement Products (Without using Asbestos) like plpe,

pliler, Jafrl, well ring, blocks/tiles etc. (should be done under closed covered shed to control
fugitive emmlsulons) as per Head Office Order. No. F.14(23) Policy/RPCB/PIg./9915-9954 Dated

07/03/2013.

&/‘-’ . A Page 1 0f 2
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.
Specific Condition : o '. |

1 ml""“k“"‘”hdgement Is being Issued on the basls of Information/documents submitiod by projoct preponent along with
application, In case of any false Information, this acknowledgement shall bo lroated as reveked and projocl proponent shall
ba liable for prosecution under the provislons of the Watar Act, 1974 and Alr Act, 1981, as the case may be.

2 :‘it‘dusuy shall not dig/install any bora well for abstraction of ground water without prior permission of CGWA and Slate
oard. . . .

3 That there shall be no discharge of wasto water within or outside the factory premises. Industry shall maintain zero discharge
- slalus, : ]

4 Thatthe process should be done under closed covered shed lo control fugitive emlsslons.

This acknowledgement is in accordance with the directions issued b;r the Central Pollution Control Board
vide letter no. B - 29014/1/90/PCI - 1117793 dated 21-10-1992. ' '

Regional Officer

Copy To;

1 Maste)‘?e.

RegionalQfficer

Page 20of 2
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Rajasthan State Pollution Control Board
8 / 43 -44 N. E. B. Housing Board Colony, Delhi Road, Alwar

Phone: 0144-2372996
www.rpcb.nic.in
Registered

ACKNOWLEDGEMENT OF APPLICATION FOR CONSENT UNDER THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974AND THE AIR (PREVENTION & CONTROL OF
POLLUTION) ACT, 1981 FOR SMALL SCALE / TINY INDUSTRIES UNDER GREEN CATEGORY
UPTO AN INVESTMENT OF RS. 5.00 CRORES.

FileNo :  F(Tech)/Alwar(Alwar)/1799(1)/2015-2016/135-136

Order No: 2015-2016/Alwar/3908

From: . Date : 17/04/2015
The Regional Officer,

Regional Office,

Rajasthan State Pollution Control Board,

8/43-44 N, E. B. Housing Board Colany, Delhi Road, Alwar

To,

M/s New Derivatives Chemicals Pvt. Ltd..
F-587, MIA , Alwar Tehsil:Alwar

I / We hereby acknowledge the receipt, in this office, on 07/04/2015 of your application dated 05/04/2015
for Consent to Establish for (project / process / activity name) cement concrete bricks (36 lacs per
annum) under section of 25of the Water(Prevention & Control of Pollution) Act,1974 having capital
cost of the project Rs. 112.65 Lacs duly filled in and accompanied by prescribed fee Rs. 6,000.00 and
requisite documents.

This acknowledgement of the consent application shall be treated as Consent to Establish, of the State
Board, under section of 25of the Water(Prevention & Control of Pollution) Act,1974 o Consent to
Establish your industry at F-587, MIA Alwar Tehsil:Alwar District:Alwar and there would be no need for
the industry to obtain periodical renewal of consent, till such time the unit modifies / changes its processes
provided that -

1.The acknowledgement shall be subject to the provisions of the Water (Prevention & Control of Pollution)
Act,1974, the Air (Prevention & Control of Pollution) Act, 1981 and the Environment (Protection) Act,
1986.

2.This acknowledgement will not be used as an evidence for ascertaining the land title and its use.

3.The acknowledgement is from the point of view of control of pollution, and does not absolve the unit from
making compliance of the other statutory obligations, prescribed under any other law or instrument, for the
time being in force and the directions passed by the Hon'ble Courts.

4.The State Board shall have the right to conduct random checks or call information from the unit and
make a formal consent order prescribing conditions etc., as required.

5.The Industry falls under Green Category - Cement Products (Without using Asbestos) like pipe,
piller, jafri, well ring, blocks/tiles etc. (should be done under closed covered shed to control
fugitive emmissions) as per Head Office Order No. F.14(23) Policy/RPCB/Plg./9915-9954 Dated

07/03/2013.
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pecific Condition

1 This acknow! WJQOUM on the basis of information/documents submitted by project proponent along with
application. In cage Information, this acknowledgement shall be treated as revoked and project proponent shall

be liable for prosec der the provisions of the Water Act, 1974 and Air Act, 1981, as the case may be.

2 The induétw natall any bore well for abstraction of ground water without prior permission of CGWA and State
Board.

3 That there shall be no discharge of waste water within or outside the factory premises. Industry shall maintain zero discharge
status.

4 Thal the process should be done under closed covered shed to control fugitive emissions.

This acknowledgement is in accordance with the directions issued by the Central Pollution Control Board
vide letter no. B - 29014/1/90/PCI - 1/17793 dated 21-10-1992.

Regional Officer
Copy To:
1 Master File.
Regional Officer
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